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0A4,27/91 !

Judint

—_——l !

( As per Fon. Mr, Jice V, Neeladri Rao, Vice Chairman )

i
Heard Mr. T.V.3Murthy, for Mr. T.Jayant, learned

counsel for the apphts and Sri N.V. Ramana,

learned Standing COQ for the respondents.

2, This OA was preed on 28-%2-1990 praying for a

direction to the resents to revise the seniority AL«A(’

sules of the Store ﬁs of the Naval Store Organiza-
—~tion published by orio,SE/2076 dated 4-12-1989 of

R-3 Qy determining titerse seniority of the

Departmental promoted the direct recruitees in the

grade of Store Keepéithe basis of the dates of their

promotion/direct recint,in accordance with Navy

Group-C { Group-C NO%strial posts, Store House Statffy

Recruitment Rules 1950mu1gated by the President of

India by SRO.66 dated.19g4,
: ey

3. It is stated in: in reply of, this OA that
1 J“--.

the seniority of the ?ax‘fts 1 to 10, 14 to 16, 18 to

25, 32, 35 and 37 wasdy revised in purswance of the
earlier order of thishal in the OA s filed by them
under Section 19 of tlnistrative Tribunals Act,

4, When the remaini{icants i.e. applicants 11,12,

13,17 26 to 31,33, 343 38 are similarly placed,
they also should be gie seniority as per SRO.66

dated 17-2-1984, !

5. Hence this OA 1s;a by the following order :

The senloritﬁjoftlicants 11,12,13,17,26 to 31,
'l"'J!)\ I
33,34,36 and 38 wea%da fixed in accordance with

SRO.66 dated 17~2-1984gke it clear that even

*f//, i




after refixation of ! seniority of the applicantsg

referred to in this B, the promotions that were given

i (vl

by 28-12-1990 from thosts of Store Keepers should not
be distuabeca, and thegpplicants have to be considered

for pramotion in acciice with the recruitment rules as

and when the;,}’:urn Ccobn the basis of the revised

seniority that has tc fixed in purusance of this order,

No costs. \

ey \j’/
" (R.Rangarajan) (V. Neeladri Rao)
Member (Admn) Vice Chairman
Dated ! (14, s
Dictatedpen Court /ﬁ"f 1
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